
BEFORE THE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE BENCH, CHENNAI 

ORIGINAL APPLICATION NO. 291/2024 (SZ) 

 

IN THE MATTER OF: 

Mohan Kumar                                                                                     …Applicant 

Versus 

 

District Magistrate, Karnataka and Anr …Respondents 

 

INDEX 

S. No. Document Pages 

1.  Report on behalf of Deputy Commissioner and the 

Department of Mines and Geology 
1-3 

2.  Annexure R-1 

True Copy along with translated copy of Joint Inspection 

Report 
4-14 

 

Filed by 

 
Darpan KM 

Standing Counsel, State of Karnataka 

LGF, K-6, Lajpat Nagar – III, New Delhi – 110 024 

darpan.advocate@gmail.com | +91 98991 25060 

Date: 26.02.2026 



IN THE MATTER OF: 
Mohan Kumar 

BEFORE THE NATIONAL GREEN TRIBUNAL 

District Magistrate, Karnataka and Anr. 

1. 

SOUTHERN ZONE BENCH, CHENNAI 
ORIGINAL APPLICATION NO. 291/2024 (SZ) 

2. 

MOST RESPECTFULLY SHOWETH: 

AND 

REPORT ON BEHALF OF DEPUTY COMMISSIONER AND THE 
DEPARTMENT OF MINES AND GEOLOGY 

i. 

ii. 

..Applicant 

The instant complaint by way of letter Petition has been filed alleging that 

one Mr. Kanakraj has obtained a stone crusher unit license and also in the 

process of obtaining mining license in survey numbers 454, 456, 457 at 

Village Hasuvinakau, Haranahalli Hobli, Periyapattana Taluk, Mysuru 

District. It is alleged that the land had a natural water source which has 

been blocked and that it also has a pond which has been destroyed. 

...Respondents 

The order dated 04.09.2024 passed by the Hon'ble Principal Bench 

directed the Deputy Commissioner, Kodagu District to form a joint 

committee and carry out an inspection. However, owing to the fact that the 

area concerned falls under Mysuru District, a joint inspection has been 

carried out on 19.09.2025 by the following officials: 

Deputy Commissioner 

Assistant Commissioner, Hunsur Division, Mysuru Division 
Assistant Director of Land Records, Periyapatna Taluk 
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3. 

4. 

iii. Tahasildar, Periyapatna Taluk 
iv. 

V. 

Senior Geologist, Mines and Geology Department 
Deputy Environmental Officer, KSPCB, RO-2, Mysuru (Rural). 

The following was observed during the inspection: 

A. M/s Surya Rocks Stone Crusher, owned by one Mr. U. Kanakaraju, was 
in the process of establishing a crusher unit. The unit had obtained Form 
BI from the District Stone Crusher Control Authority issued under Rule 
3(2) of the Karnataka Regulation of Stone Crushers Rules, 2011 
regarding safe zone. The unit has also obtained a Consent for 
Establishment from the Karnataka State Pollution Control Board; 

B. No physical evidence of a "katte" (pond/waterbody) or water 

accumulation was found at the site or within the applied area for the stone 
quarry lease. While land records for Sy. No. 454 mention a “katte" mark, 
Sy. No. 456 and 457 do not have “katte" marked. The map for Sy. No. 
454 does not show any connecting roads or natural streams leading to this 
katte." 

C. Further, contrary to the complaint, it is not possible to assess any alleged 
environmental damage or the potential for it since there is no “katte or 
water storage at the site. 

D. Üpon inspection, hence no evidence was found to support the 
complainant's claim of the existence of any water source or its use by the 
public or livestock. 

True Copy along with translated copy of the joint inspection report is 

annexed herewith as Annexure R-1. 

Deputy Commissioner 
and District Magistrate 

Distriet MVSiru 
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5. The above information is hence placed on record for consideration of this 

Hon'ble Tribunal. The answering Respondent shall be duty bound to 

comply with the orders assed by this Hon'ble Tribunal. 

DATE: 26-02 z026 

FILED BY 

DEPUTY COMMISSIONER 
MYSURU DISTRICT 

Deputy Commissioner 
and District Magistrate 
Mysuru District, Mysuru 

DARPAN KM 
STANDING COUNCIL 

STATE OF KARNATAKA 
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Translated Copy of Annexure R-1
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